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March, 1975 together with an 
explanatory memorandum.

(ii) G.S.R. 418 published in Gazet­
te of India dated the 29th 
March, 1975 together with an 
explanatory  memorandum.

[Placed i« Library.  See No. LT- 
9408/75],

(2) A copy each of the following 
Notifications (Hindi and English ver­
sions) issued under the Central Ex­
cise Rules, 1944:—

(i) G.S.R. 419 published in Ga­
zette of India dated the 29th 
March, 1975 together with an 
explanatory memorandum.

(ii) G.S.R. 420 published in Ga­
zette of India dated the 29th 
March, 1975 together with an 
explanatory memorandum.

(iii) G.S.R. 173(15)  published in 
Gazette of India dated  the 
31st March, 1975 together with 
an explanatory memorandum.

(iv) G.S.R. 183(E) published  in 
Gazette of India dated the 1st 
April 1975 together with an 
explanatory memorandum.

[Placed in Library. See No. LT-9409/ 
75].

(3) A copy of Gujarat Notification
No. (GHN 17) GST-1075/(S.49)-(38)- 
TH (Hindi and English versions) pub­
lished in Gujarat Government Gazet­
te dated the 17th March, 1975 making 
certain amendment to Notification No. 
(GHN  627)  GST-1070 (S. 49)-TH,
dated the 29th April, 1970, under sub­
section (3i) of section 49 of the Guja­
rat Sales Tax Act, 1969 read  with 
clause (c) (iii) of the Proclamation 
dated the 9th February, 1974 issued 
by the President in relation to the 
State of Gujarat. [Placed in Library. 
Gee No. LT-9410/7#].

IMi tarn.

ASSENT TO BILLS

SECRETARY-GENERAL:  $ir, X
lay on the Table following thirteen 
Bills passed by the Houses of Parlia­
ment during the current session and 
assented to since a report was last 
made to the House on the 2lst March, 
1975: —

(1) The Appropriation (Vote on 
Account) Bill, 1975.

(2) The  Appropriation  (Rail­
ways) Bill, 1975.

(3) The  Appropriation  (Rail­
ways) No 2 Bill, 1975

(4) The  Appropriation  (Rail­
ways) No. 3 Bill, 1975.

(5) The Pondicherry Appropria­
tion BUI, 1975.

(6) The Pondicherry Appropria­
tion (Vote on Accounts Bill, 
1975.

(7) The Appropriation Bill, 1975.

(8) The Press Council  (Amend­
ment) Bill, 1975.

(9) The Air Force  and  Army 
Laws  (Amendment)  Bill,
1975.

(10) The  Gujarat  Appropriation 
(Vote on Account) Bill, 1975.

(11) The  Gujarat  Appropriation 
Bill, 1975.

(12) The Nagaland Appropriation 
Bill, 1975.

(13) The Nagaland Appropriation 
(Vote on Account) Bill, 1978.

2.  Sir, 1 also lay on the Table copies 
duly authenticated by the Secretary* 
General of Rajya Sabha, of the follow, 
teg two Bills passed by the Boom* of 
Parliament during the current session 
«nd assented to fta* a report mm
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last made to tbe House on the 21st 
Ifeveh, 197*—

(1) Tbe Tobacco Board Bill, 1975.

(2) The Trust Laws  (Amend- 
ment) Bill, 1975.

IS. W his.

PUBLIC ACCOUNTS COMMITTEE 

Hundred amp fifty-second  Report

SHRI JYOTIRMOY  BOSU  (Dia­
mond Harbour),: I beg to present the 
Hundred and fifty-second Report of 
the Public Accounts Committee on 
paragraph 33 of the Report of the 
Comptroller and Auditor General of 
India for the year 1972-73, Union Gov­
ernment (Civil), relating to the Mi­
nistry of Health and Family Planning 
<Department of Health)

13.10 hrs.

STATEMENT ON THE SITUATION 
IN SIKKIM

MR. SPEAKER: Shri Yeshwantrao 
Chavan. You can lay it on the Table 
.the House.

w r i  w n r fc ft  :  (« * r - 
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**r ift ? i

I should like to take the opportunity 
to keep the Hon. Members informed 
of certain recent development in Sik- 
Jtfm.

As the House is aware, Government 
Taave been making sincere efforts to 
wmate the speedy economic and so- 
icial development of the  people  of 
Sftkita under democratic conditions,

as stipulated in the Agreement of 6tb 
May, 1973 and the Government  of 
Sikkim Act, 1974.

Both documents had the assent and 
approval of the Chogyal as well as 
the political leadership of Sikkim 
However, the arrangements that were 
instituted on the basis of these agree­
ments, with the responsible Govern­
ment constituted by duly elected lea­
ders on the one hand, and the Chog­
yal functioning as a  Constitutional 
Head of Government on the  other, 
depended essentially for their success, 
on the sincerity of the Chogyal and 
full acceptance by him in practice of 
the democratic system under which 
he would cease to have the overrid­
ing powers he had exercised for more 
than two decades.

As Hon. Members are aware, Gov­
ernment of India have been requested, 
on sevral occasions over the past 20 
years, by political leaders and the peo­
ple of Sikkim for the abolition  of 
the institution of the Chogyai Gov­
ernment of Inda’s endeavour has been 
to protect the institution, although 
in the case of Princely States, the 
Princely order has been abolished in 
deference to the democratic processes 
in the country. The deviation in the 
case of Sikkim was  motivated by 
our desire to show special consdera- 
ton to the Chogyal in the hope that 
he would play a responsible role As 
regards the present Government and 
Assembly in Sikkim—the first that is 
truly representative in  character, 
having been elected on the basis of 
one-man one-vote in free and fair 
elections—the demand for the removal 
of the Chogyal has been made and 
repeated for the past several months. 
As early as in September last year, 
the Chief Minister had warned that if 
democracy was to survive in Sikkim, 
the Chogyal must go. On our part, 
we have counselled restraint in the 
hope and expectation that the Chogyal 
would ultimately reconcile himself to 
his constitutional role and adopt  a 
more constructive attitude. However,


